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Mr. Speaker: The h o n .  M e m b e r
w a n t s  to  k n o w  w h a t  i n s t r u c t i o n s  h a v e  
b e e n  jg iv e n  -b y  G o v e r n m e n t  i r  t h e  
l i g h t  o f  t h i s  i n c i d e n t ,  s o  t h a t  t h e  r e ­
c u r r e n c e  o f  s u c h  in c i d e n t s  m a y  n o t  
b e  t h e r e  in  t h e  f u t u r e .

Shri Satish aiandra: This was a
very unfortunate accident. Due precau­
tions are always taken, and will be 
taken, to ensure that such accidents 
do not recur.

E sta te  D u t y  A c t

HZl. Shri Ram Dass: Will the
Minister of Finance be pleased tc
state:

(a) the policy of Government as
regards the recruitment of the staff 
for the administration of the Estate 
Duty Act; and

(b) whether that recruitment nas
been made exclusively froiii the In 
com e-tax department?

The Depiity Minister of Finance
(Shri M. C. Shah): (a) and (b). The 
Administration of the Estate Duty Act 
is carried on by the staff of the In- 
cometax Department. No special policy 
is to be followed for the" recruitment 
of the staff for Estate Duty. The staff 
of the Income-tax Department will be 
augmented as and when necessary to 
cope with the additional work that 
may fall on them in connection with 
the administration of the Estate Duty 
Act.

Shri Ram Dass: May I know whether 
Government are considering the ques­
tion of recruitment from the Central 
Excise Department also?

Shri M. C. Shah: This has nothing to 
do with the Central Excise Department. 
We are recruiting from the Income- 
Tax Department. This work has been 
entrusted to the Income-Tax Depart­
ment, so the Income-Tax Officers will 
do this duty also.

Mr. Speaker: That is not the ques­
tion. The hon. Member wants to know 
whether Government will recruit per­
sons for this Department from among

servants working in the Central Ex­
cise Department.

Sliri M. C. Shah: It is not decided as 
yet. So far as the Income-Tax Officers 
are concerned, we have to take them 
through the Union Public Service Com­
mission. With regard to the other staff, 
i.e. inspectors, clerks etc., these peo­
ple can apply.

Pandit D. N. Tiwary: May I know 
whether any officer has .been sent to 
foreign countries for training, or any 
experlt has been called here?

Shri M. C. Shah: I have already said 
in reply to an earlier question that six 
officers are to be sent to England, for 
training purposes and for getting ex­
perience in the administration of es­
tate duty in U. K. The team will con­
sist of two Assistant Commissioners 
of Income-Tax and four Income-Tax 
Officers, Class I, Grade 1.

Shri Velayudlian: May I know whe* 
ther Government will give due con­
sideration to the quota reserved for 
Scheduled Castes, when the recruit- 
men" of the staff is made?

Shri M. C. Shah: Yes, the Union Pub­
lic Service Commission take that into 
account flrsf. A certain proportion has 
been reserved for Scheduled Castes.

B r it is h  W ar  L o a n

*428. Shri K. C. Sodhia: Will the
Minister of Finance be pleased 
state:

(a) the total liability of India fov
the British War Loan; and ,

(b) for how long it is likely to
remain suspended?

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R.
Bhagat): (a) £  15,466,928.

(b) Indefinitely.

Shri K. C. Sodhia: When was this li­
ability undertaken by India?

Shri B. R. Bhagat: Originally it was 
undertaken in 1917. But imder the new 
arrangement in 1931, this was renew­
ed.




